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12. brs.
PANEL OF CHAIRMEN

MR, SPEAKER : I have to inform the
House that under-sub rule (1) of rule 9 of
the Rules of Procedure and Conduct of
Business in Lok Sabha, 1 nominate the
following persons on the Pancl of Chair-
men :

SHRI VASUDEVEN NAIR,

SHRI PRAKASH VIR SHASTRI,

SHRI K. N TIWARY,

SHRIMATI SUSHILA ROHATGI,

SHRIMATI JAYABEN SHAH, AND

SHRI SHRICHAND GOYAL.

SHRI RANGA (Srikakulam) : 1 would
hike to point out that you have not been
kind enough 10 include anybody from our
party on the Panel of Chairmen,

MR. SPEAKER : 1 am sorry. I cabnot
include from all the partwes, In the Previ-
ous Panel a Member from his party was
there. It is my discretion.

SHRI RANGA : [ would like you te
reconsider It.

MR. SPEAKER : It is my discretion,

SHRI RANGA : We are the Second
largest party here in the Oppositon. Evi-
dently, you have forgotton about it

12.02 bra,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCH

REVISION OF PAY SCALES OF
HIMACHAL PRADESH STAFF

SHRI PREM CHA'ND_I VERMA (Hamir-
pur) : Icall theattention of the Minister
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of Home Affairs to the folowing matter of
urgent public importance and I request
that he may make a statement thereon :

PHALGUNA 5,

“The Central Governmest's decision in
the matter of revision of pay-scales of
non-gazetted employees of Himachal
Pradesh on Punjab Pattern,”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Speaker,
Sir, pay scales of emptoyees of Himachal
Pradesh were previously based on the
pattern on pay scales in Punjab. Similarly
pay scales in Manipur, Tripura and Pondi-
cherry were patterned om the scales in
Assam, West Bangal and Tamil Nadu
respectively.

It was noticed in 1968 that in some
States pay Scales were being revised upward
steeply and in some cases these scales
exceeded even the Central pay scales for

similar posts. In view of the financial
implications, the Government of India,
after careful consideration, revised the

policy of automatic linkage of pay scales
in Union Territories with the neighbouring
States so as to make it subject to the condi-
tion that any revision of pay scales of the
employees in the Union Territories Inclu-
sive of Dearness pay andfor Dearness
Allowance will not raise their emoluments
beyond the level obtaining for similar
categories of posts under the Central
Government, This decision has been made
applicable to all Union Territories mentio-
ned above including Himachal Pradesh.

The employees of Himachal Pradesh
have been agitating for Punjab scales of
pey. The enmtire question regarding pay-
scales of employees of Union Territories
is now onder active consideration of the
Central Government.
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“In Mimachal Pradesh, we recommend
that the Secretariat staff as well as all
other should mormally be remumerated
by rates fixed by the Punjab Gewern-
ment from time to time for their own
employees,™
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SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : On a point of order,

ot 8 & w7 wai : Sy gy, T
wglRq A qu wEa A R e
S w1 QU @A ag femr @ R
HATH FA § FIEET & FT 0w

MR. SPEAKER : There is a point
of order raised. He will please sit down.

SHRI JYOTIRMOY BASU (Diamond
Harbur) . I also rise to a point of order.

MR, SPEAKER : The lady will bave
First preference.

SHRIMATI SHARDA MUKERIJEE :
First, I would like to point out that the hon.
member has taken 10 minutes to formulate
his first question. You have laid down
certain rules of procedure in this House on
this mater, But it scems to me that those
rules do not apply.

The second point I want to submit for
your consideration is that we from this side
have given notice of important call attention
motions and we have had po reply from
your office. What is more, we find that
those matters which can be referred to the
Minister by private correspondence are
being brought before the House.

I had given notice of call attentlon on
two matters. One was seeking a clarifica-
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[Shrimati Sharde Mukerjee]

tion as to why Shri S, N. Mishra’s camments
on the Supreme Court’s judgment on the
Bank Natienalisation Act were mot accepted
by AMR for bradcast. The second was in
regard to the situation in Laos, No reply
has come oa these.

MR. SPEAKER : I do oot know what
has gone wrong, cither with me on with
members.

SHRIMATI SHARDA MUKERIEE :
This is gross discrimination.

MR. SPEAKER : If any member wan(s
to discuss any matter about a motion or
Discusssion, he could see me in my cham-
ber. 1f th: lady member had seen me in
my chamber, 1 would have told her that
it is coming up tomorrow, I have already
taken a decision. There was no use raising
this point here*

SHRIMATI SHARDA MUKERIJEE :
Bacause no reply had come.

MR, SPEAKER : ~and that too ona
poiat of order, -

1s Shri Basu’s point of order also on

the same lines ?

SHR1 JYOTIRMOY BASU : Previously,
whenever we Tabled a call attention notice,
we used to be intimated as to whether it
had been admitted or rejected by the Speaker.
This wes usder your imstruchions, That
is not being done now. May we requost
you to revive that practice,

We had given a notice on the Shive
Sena’s activitics in Bombay which is posing
a serious problem to the whole country.
1 do not know whether you have accepted
or rejected it We must know what is
happening to it.

MR. SPEAKER : I will look into it,
st G% W aWi : weAE ARy,
gara w1 wA™ Agt wwEri M

ar fF Ty 1.2-68 & fegrgew o=
¥ WK ag G & @ a0 Agl |
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MR.SPEAKER : No please. You have
alreadg taken enough time, and you are
exploiting your privilege. Please do pot
do it,

12,16 brs,

PAPERS LAID ON THE TABLE
Ecosemic Survey 1969-70

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( S8HRI R. K.
KHANDILKAR) : On behalf of the Prime
Minister, 1 beg to lay on the Table a copy
of the ‘Economic Survey, 1969-70." [Placed
in Library, See No. LT.-2551/70]

Papers under Companies Act. 1956, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRAKASH
SINGH): On behalf of Shri Fakhruddin
Ali Abmed. [ beg to lay on the Table :

(1) A copy of the Compay Law Board
(Procedure)Amendment Rules, 1970
(Hiodi and English versions) pub-
ished in Notification No. G. 5. R.
23 in Gazette of India dated the
3rd Jupuary, 1970, under sub-.sec.
tion (3) of section 642 of the
Companies Act, 1956, [ Placed
in Library. See No LT-2555/70]. '
A copy of Notification No. G S,
R. 2763 (Hindi and Eopglish ver-
sion) published in Gazette of India
dated the 20th December, 1969,
under sub-section (3) of section 637
of the Companies Act, 1954.
[ Placed in Library. See No, LT.-
2556/70).

A copy of Government “Resolution
No. 16 (23)63.Salt ( Hindi and
English wversions) published in
Gazette of India dated the 10th
January, 1970, clarifying certain
decisions on Salt Committee's
recommendations notified in Go-
vernment Resolution No, 18(4)/59.
Salt dated the 3rd May, 1961.
[Placed in Library. See No. LT.-
2557/70],

A statement showing reasons for
delay in laying on the Table the
Anoual Report of the National
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